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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIRPOL BEMCH

Original application No.l185% of 2004
" Mew Delhi, this the 3rd day of August, 2004

HONMBLE MR.KULDIP SINGH,MEMBER(JUDL)
M. Aruna Chameli
#5154 Nehru Colony,
Denradun-248001. -LBpplicant

By Advocate: 3hri B.S. Mainee.
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Union of India: Through

1. Secratary,
Ministry of Scisnce & Technology,
Government of Indi
1, Rafti Marg,
MNew Delhi.
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Council of Scientif
1, Rati Marg,

Mew Delhi.

3. The Director,
Indian Institute of Petrolesum,
Dehradun . - Rezpondents
0 R DE RORAL)
By Hon’ble Mr.Kuldip Singh.Member (Judl)
The applicant has filed this Of as he has &
girisvance that he had worksd as a Casual Froject

completed 240 qays of service in sach vyear but  has

neither been accorded temporary status nor regularised

respeondents Is in wviclation of the scheme framed by  the
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ion of the scheme as well as

ot
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that the same is in wviocla

b3

iscriminatory and wviolative of articles 14 and 16 of the

&

Constitution of India.

2. Tt iz  further submitted -that similar

casual project fssistants  even though Junior 20 the

approached the Tribunal and applicant was disengaged

Lesause nhe  had not  appreached  the oourt.

Fully covered by various judgments, copies of which are
at fnnexure A-L.

A Meard the lsarned counsal for the applicant

4. Before going into the merits of the case I may
mention that a representation filed by the applicant
datad 14.3.2004 iz still pending. I think the
appropriate course would be to ask the respondents to
dispose of the representation by passing a spesaking
order. pocordingly, 1 direct the respondents to  treat

the came by passing a detailed and speaking order within
a period of one month from the date of receipt of a copy
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S KULDIP SINGH J
MEMBER (JUDL)



